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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 99 of 2025

IN THE MATTER OF:

Sovran Singh ... Applicant

Versus
State of Uttar Pradesh & Ors. ... Respondents

AFFIDAVIT ON BEHALF OF APPLICANT IN
FURTHERANCE OF ORDER DATED 06.03.2025

1, Sovran Singh, Aged about 35 years, S/o Gyan Singh R/o
Targuwan, Lalitpur, Uttar Pradesh — 284126, do hereby solemnly

affirm and states as under:

1. That the deponent is applicant in the above-mentioned
matter and as such he is well conversant with the facts and
circumstances of the present case.

2. That when the aforesaid OA came up for hearing on
06.03.2025, this Hon’ble Tribunal was pleased to adjourn
the matter to advance argument on the issue of jurisdiction
of this Hon’ble Tribunal for the relief sought in the present
case. | : |

1. That in the previous OA bearing No. 742 of 2024 titled as
Madan Sen Vs. State of Uttar Pradesh & Ors., all the facts
placed before this Hon’ble Tribunal for consideration
which showed serious environmental threat, could not bé
adjudicated on merits in view of the order dated
12.08.2024 passed by DM, Jhansi cancelling the mining
lease of respondent No.7 under Rule 61 of Uttar Pradesh

Mineral (Prevention of Illegal Mining) Rules, 2021 and P /?‘ &
p'/'{'-:} - i ;"\\
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based on said order, the said OA was disposed by this
Hon’ble Tribunal vide order dated 23.09.2024.

However, later on, the respondent No.7 filed an
appeal under Rule 79 of Uttar Pradesh Mineral (Prevention
of Illegal Mining) Rules, 2021 before Commissioner,
Jhansi Division, which was disposed of vide order dated
24.10.2024, thereby, order of DM, Jhansi dated 12.08.2024
(on the basis of which previous OA was disposed of), was
set aside and the matter was remanded back to DM, Jhansi
for fresh adjudication. A copy of the order dated
24.10.2024 passed by Commissioner, Jhansi Division is
annexed as ANNEXURE: A/16.

Thereafter, pursuant to order dated 24.10.2024, the
respondent No.7 submitted a representation dated
14.11.2024, before DM Jhaﬁsi, which was rejectéd by DM,
Jhansi vide order dated 12.12.2024 and the previous order
dated 12.08.2024 passed by DM, Jhansi, cancelling mining
lease of respondent No.7 (based on which previous OA
was disposed of), was again restored and made effective
against the respondent No.7. A'copy of the order daied
12.12.2024 passed by DM, Jhansi is annexed as
ANNEXURE: A/17. '

Thereafter, against order dated 12.12-.2024, the
respondent No.7 filed a revision under Rule 80 of Uttar
Pradesh Mineral (Prevention of Illegal Mining) Rules,
7021 before the Respondent No.l. Vide order dated
27.01.2025, the respondent No.l allowed the revision_
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without discussion of the serious environmental violations
merely on the ground of loss of revenue of the Government
due to cancellation of mining lease vide order dated
12.12.2024. A copy of the said order of Respondent No.1
setting aside order dated 12.12.2024 of DM, Jhansi
restoring his earlier order dated 12.08.2024 cancelling
mining lease, has alrcady been annexed as Annexure A/3

@Pg.45 of the OA paperbook.

. That after passing of the said order dated 27.01.2025 by
respondent No.I, the Respondent No.7 has started mining
operation without having any valid EC in their favour,

which fact will be evident from the following documents;

a. The copies of Ravanna dated 27.02.2025 and
17.04.2025 showing mining operation of Respondent
No.7 are anncxed as ANNEXURE: A/18 (Colly).

b. A copy of Minutes of 884" Meeting of UP SEIAA
dated 02.04.2025, showing that @Pg.17 of the said
minutes, -UP SEIAA had clarified, giving reference of
order dated 23.09.2024 passed in OA No. 742 of 2024
(previous OA) that EC previously given to respondent
No.7 shall remain null and void w.e.f. 12.08.2024 i.e.

the date when mining lease of Respondent No.7 was
cancelled. |
Thus, it is clear that the Respondent No.7 is

conducting mining operations without having any

mining leasc deed in his favour. A copy of Minutes of
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u .
884" Meceting of UP SEIAA dated 02.04.2025 is
annexed as ANNEXURE: A/19.

3 Therefore, it is humbly submitted that the present OA
is not only filed against order dated 27.01.2025, but
there are other relicf which arc sought in OA in prayer
Nos. 2 to 8, thereby, secking indulgence of this Hon’ble
Tribunal to restore the cancellation of the mining lease
of Respondent No.7 and fix the rcspon'sibility of officers
who have failed to ensure compliance of statutory rules,
whereby, allowing the respondent No.7 to operate
without having any valid EC in their favor which is
evident from very recent Minutes of 224'™ Meeting of

UP SEIAA dated 02.04.2024.

4. That even otherwise, tne pmscm OA deserves to be taken
as continuation of previous OA No. 742 of 2024, which
was disposed of previously without any adjudication of
allegations raised in the said OA, on their ownAmerits,
believing that it was not required to do so by this Hon’ble
Tribunal at that stage in vicw of the cancellation of mining
lease deed of respondent No.7 by DM, Jhansi vide order
dated 12.08.2024/ 12.12.2024.

5. That since, the carlier OA was not decided on merits on
Environmental impact but was closed relying upon order
passed by DM, Jhansi dated 12.08.2024/ 12.12.2024,
therefore, subsequent order setting aside the previous
administrative order bascd on which OA was disposed of,

warrants judicial scrutiny u/s 14(1) of NGT Act.

’«—\h\?fﬂ’(z,_Lt
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6. That 5
’ a perusa , _
al of the Scrious environmental concern raised

In the Previous O shows (hat revival of mining lease of
Respondent No.7, POsses scrious cnvironmental concern of
Water, Ajir and Big Diversity which is qualifying u/s 14 of
the Act, which has already bceen agitated in previous OA
No.742 of 2024 which has already been annexed as

,_énnexure: A/l @Pg.84 of OA paper-book.

7. That ‘the original applicant herein is not relitigating a
closed” issue but responding to a new legal development
with environmental implications - in as much as the
respondent NO.7 is conducting mining operation without
having any valid EC, ignoring all previous findings of DM,
Jhans_i in his order dated 12.08.2024/ 12.12.2024 passed

against  respondent  No.7 mentioning  grievous

environmental violations.

8. That in Goa Foundation Vs UOI (2014) 6 SCC 590,
Hon’ble Supreme Court while dealing with illezgal mining
has upheld that environmental harm constitutes a

continuing wrong, thercfore, since this issue against

respondent No.7 was pre-existing and raised in the
previous OA, the present OA may be treated in cbntinuity

of the said OA, when the issues raised therein, are yet to be

finally adjudicated by this Hon’ble Tribunal.

That in the case of Vimal Bhai Vs UOI, NGT appeal No. 9
of 2011, this Hon’ble Tribunal reilcratcd that NGT can

entertain matters cven il administrative orders are reversed_'___,_m_\
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or altered afler initial disposal, if fresh or continuing cause

arises.

10.That at the time of filing of present OA the applicant
was not having the annevures annexed with the present
affidavit, howcever, after passing of order dated
06.03.2025, by this Hon bie Tribunal, the applicant has
been able to get the aforesaid documents. A perusal of
minutes of 884™ pecting of UP SEIAA  dated
02.04.2025, clearly show (hat Respondent No.7 s
operating without I'C in their favour thus, the said
contention may kindly he also read as part and parcel
of the stay application bhearing 1AL No. 149 of 2025 and
the operation of respondent No.7 deserves to be stayed

on this ground alone, which is prayed accordingly.

11.That in the present case, resumption of mining lease by
another administrative order has serious environmental
implications at the hands of respondent No. 7 who has a
checkered history ol violations of environmental
conditions and still operating without having any valid EC

in its favour.

12.That the contents of (he present aflidavit are true and
correct to the best of my knowledge as the same has been
read over to mc in vemacular and nothing material has
been concealed there from. That the annexures annexed to
the present affidavit arc true copy of their respective
original.

DEPONENT

&H”l P i? Ao
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VERIFICATION

I, the deponent above named do hereby verify that the
contents of this affidavit arc true and correct to the best of my
knowledge derived f1om the records and nothing relevant has

been concealed therelrom. Verified at on this  day of
~2 April, 2025.

DEPONENT

Eﬁ% e
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‘State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow - 226 010

Phone : 91-522-2300 541, Fax:91-522-2300 543

E-mall : doeuplkofyahoo.com
Website : www.selasup.com

Minutes of the 884" Meeting of the State Level Environment Impact Assessment
Autho UP [SEIAA) held on -202

The meeting of 884" State Level Environment Impact Assessment Authority, UP

(SEIAA) was held online on 02.04.2025 the Directorate of Environment. The following were
present in the meeting: -

1. Smt. Mamta Sanjeev Dubey Chairman, SEIAA, U.P
2. Shri Paras Nath Member, SEIAA, U.P
3. Shri Ajay Kumar Sharma Member Secretary, SEIAA, U.P

da-A- Reply (Parivesh-2.0) online

Commercial Building at Plot No.- C-02, Sector- Alpha-ll (Commercial Belt) Greater
Noida, District- Gautam Budha Nagar, Uttar Pradesh.,
9558/SIAJ/UP/INFRA2/516374/2024.

SEIAA noted that the above project was taken in its 877™ meeting in which SEIAA
observed the presence of certain structures or constructions within the proposed site,
visible in the KML file. The project proponent was directed to provide a detailed
explanation regarding these structures or constructions. In light of the above
observations, SEIAA directs the project proponent to furnish the required clarifications
to SEIAA in the upcoming meeting virtually, The project proponent submitted online
reply on 11.03.2025 and presented their case virtually.

He explained that since the land was free from any barricading at the time of
possession, temporary hutments for the labors were made by neighboring developers
for their projects, storage for construction materials and stone cutting works were being
done at the site. At present the hutments has been removed and the land is lying vacant.
He also submitted the mail dated 03.04.2025 and submitted recent photographs.

SEIAA noted that as per para 8(ii) of EIA notification2006 -The regulatory authority
shall normally accept the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned. In light of discussion held in SEIAA
meeting no, 597 dated 05.05.2022 SEIAA opined to accept the recommendation of SEAC
and grant EC to the said project along with all the general and specific conditions as
suggested by SEAC. In addition to the conditions imposed by SEAC, SEIAA added
following additional specific conditions:-

1- Plantation of saplings shall be carried out in green belt area earmarked as per
relevant building bye-laws and as a part of tree plantation campaign “Ek Ped Ma Ke
Naam" and the details of the same shall be uploaded in the Meri LIFE Portal
(https://merilife.nic.in) as per OM no. F.No.lA3-22/3/2024-IA.111 (E-241594) dated
24.07.2024,

2- The project proponent shall submit within the next 3 months the details on
quantification of year wise CER activities along with cost and other details. The CER
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activities should be related to mitigation of Environmental Pollution and creating
awareness for the need for same for example creation of water harvesting pits and
carbon sequestration parks etc. At least one school in the vicinity of project area
should be provided with rooftop solar plant, toilets should be constructed in public
place or in school of nearby villages and if there is a girl's school then girls toilet
properly equipped with overhead water tank should be constructed, Name of the
school adopted for installation of roof top solar plant should be displayed on the
website of project proponent and should also be submitted with periodic compliance
report.

3- The project proponent shall ensure that waste water is properly treated in STP and
treated water should be reused for gardening flushing system, washing etc. For
reuse of water, irrigation sprinkler and drip irrigation system shall be installed and
maintained for proper functioning. Part of the treated sewage, if discharged to
sewer line, shall meet the prescribed standards for the discharge and shall be done
with necessary permissions from concerned authorities.

4- Under any circumstances untreated sewage shall not be discharged to municipal
sewer line or any nearby water body.

5- The project proponent shall install organic bio converter,

6- The effluent from STP after tertiary treatment shall be subjected to ozonation to
avoid foul smell,

7- A certificate sighed by an officer not below the rank of ACF shall be submitted along
with the EIA that the project does not lie with-in any protected ares, National Park,
Wild-Life Sanctuary and/or ESZ so declared as per the provisions of Wild-Life
Protection Act 1972.

8- The project proponent shall submit permission of CGWA for using ground water
and display it on their website or proposal for obtaining water from alternative
legal source of fresh water should be submitted to SEIAA within a month.

9- Provision for charging of electric vehicles as per the guldelines of Gol/GoUP should
be submitted within the next 3 months.

10- The project proponent shall explore the possibility of solar electrification beyond
10% and if it is possible, shall submit the details of solar power plans within the next
3 months.

11- PP should display EC granted to them on their website.

12-EC Is granted with the condition that EC is valid only for the building plan which has
been submitted by PP for seeking EC. In case approved building plan is different from
the one submitted for seeking EC then this EC will stand null and void.

13-In compliance to Hon'ble Supreme Court order dated 13/01/2020 in IA no.
158128/2019 and 158129/2019 in Writ petition no. 13029/1985 (MC Mehta Vs GOI
and others) anti-smog guns shall be installed to reduce dust during excavation.

14-DG sets shall be gas based and Guidelines issued by CAAQMS for NCR reglon
regarding the use of DG sets during construction and operational phase should be
followed.

15- Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per
MoEF&CC OM F.no- 1AS-22/01/2022-1A-111 (E-172624) Dated 14-06-2022.

16-In case of violation of any EC conditions, this EC is liable to be cancelled based on
report/recommendation of DM/IRO/UPPCB.
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2. Group Housing Project at Khasra No- 1069 M, village Noornagar, Rajnagar Extension

Ghaziabad, Uttar Pradesh by M/s Baba  Construction Pwt  Ltd.

9681/SIA/UP/INFRA2/519976/2025.

SEIAA noted that the above project was taken In its 880" meeting in which SEIAA
observed that, a water body is seen within the proposed project area, along with a
visible structure. Accordingly, SEIAA directed the project proponent to provide a
clarification on observations by joining in the upcoming SEIAA meeting virtually, The
project proponent has submitted online reply on 21.03.2025 and presented the case
virtually. He explained that the site has relatively lower elevation than the surroundings
and the site is vacant. Site videography shows that no water body exists at the site. The
structures observed in the image are the temporary labour hut made by the adjacent
project. The project proponent also showed the latest drone video.

SEIAA noted that as per para 8lii) of EIA notification2006 -The regulatory authority
shall normally accept the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned. In light of discussion held in SEIAA
meeting no, 597 dated 05.05.2022 SEIAA opined to accept the recommendation of SEAC
and grant EC to the said project along with all the general and specific conditions as
suggested by SEAC. In addition to the conditions imposed by SEAC, SEIAA added
following additional specific conditions:-

1- Plantation of saplings shall be carried out in green belt area earmarked as per
relevant bullding bye-laws and as a part of tree plantation campaign “Ek Ped Ma Ke
Naam” and the details of the same shall be uploaded in the Meri LIFE Portal
(https://merilife.nic.in) as per OM no. F.No.lA3-22/3/2024-1A.1I1 (E-241594) dated
24.07.2024.

2- The project proponent shall submit within the next 3 months the details on
quantification of year wise CER activities along with cost and other details. The CER
activities should be related to mitigation of Environmental Pollution and creating
awareness for the need for same for example creation of water harvesting pits and
carbon sequestration parks ete. At least one school in the vicinity of project area
should be provided with rooftop solar plant, toilets should be constructed in public
place or in school of nearby villages and if there is a girl’s school then girls toilet
properly equipped with overhead water tank should be constructed. Name of the
school adopted for installation of roof top solar plant should be displayed on the
website of project proponent and should also be submitted with periodic compliance
report.

3- The project proponent shall ensure that waste water is properly treated in STP and
treated water should be reused for gardening flushing system, washing etc. For
reuse of water, irrigation sprinkler and drip irrigation system shall be installed and
maintained for proper functioning. Part of the treated sewage, if discharged to
sewer line, shall meet the prescribed standards for the discharge and shall be done
with necessary permissions from concerned authorities.

4- Under any circumstances untreated sewage shall not be discharged to municipal
sewer line or any nearby water body.

5- The project proponent shall install organic bio converter,

6- The effluent from STP after tertiary treatment shall be subjected to czonation to
avoid foul smell.

7- A certificate signed by an officer not below the rank of ACF shall be submitted along
with the EIA that the project does not lie with-in any protected area, National Park,
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Wild-Life Sanctuary and/or ESZ so declared as per the provisions of Wild-Life
Protection Act 1972.

8- The project proponent shall submit permission of CGWA for using ground water
and display it on their website or proposal for obtaining water from alternative
legal source of fresh water should be submitted to SEIAA within a month.

9- Provision for charging of electric vehicles as per the guidelines of Gol/GaUP should
be submitted within the next 3 months.

10-The project proponent shall explore the possibility of solar electrification beyond
10% and if it is possible, shall submit the details of solar power plans within the next
3 months.

11- PP should display EC granted to them on their website.

12- EC is granted with the condition that EC is valid only for the building plan which has
been submitted by PP for seeking EC. In case approved building plan is different from
the one submitted for seeking EC then this EC will stand null and void.

13-In compliance to Hon'ble Supreme Court order dated 13/01/2020 in 1A no.
158128/2019 and 158129/2019 in Writ petition no. 13029/1985 (MC Mehta Vs GOI
and others) anti-smog guns shall be installed to reduce dust during excavation.

14-DG sets shall be gas based and Guidelines issued by CAAQMS for NCR region
regarding the use of DG sets during construction and operational phase should be
followed.

15- Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per
MoEF&CC OM F.no- 1AS-22/01/2022-1A-11l (E-172624) Dated 14-06-2022.

16-In case of violation of any EC conditions, this EC is liable to be cancelled based on
repart/recommendation of DM/IRO/UPPCB.

. Building (Khanda, Boulder (Dolostone] Mining Project at Arazi No.- 7405 Ka, 7406 Ka,
Village: Billi Markundi Tehsil- Obra, District: Sonbhadra State: - Uttar Pradesh, Area:
1.383 Ha., 8928/8431/SIA/UP/MIN/469481/2024,

SEIAA noted that the above project was taken in its 875" meeting in which SEIAA
observed that the geo-coordinates mentioned in the Minutes of Meeting {MoM) of SEAC
differ from those reccrded in the District Survey Report (DSR). The project proponent
has submitted his reply vide letter dated 13.03.2025 along with senior mines officer
letter no. 2304/khani}/2025 dated 15.01.2025. SEIAA opined to accept the
recommendation of SEAC and grant EC to the said project along with all the general and
specific conditions as suggested by SEAC takinginto consideration discussion held
in SEIAA meeting no. 597 dated 05.05.2022 regarding reply of SEAC-1 and SEAC-2
for compliance/action taken on TOR/Public hearing, adding following specific
conditions:-

1. Validity period of this EC is 5 years as the Lol has been issued for a period of 5 years
and co-terminus with the validity of current mine plan or current lease period
whichever is earlier After this period the EC will become null and void.

2. Directions/suggestions given during public hearing and commitment made by the
project proponent on these should be strictly complied with.

3. Approved explosives and proper technique should only be used for blasting, to avoid
loud sound and cracks in nearby bulldings.

4, A certificate from Forest Department (not below the rank of ACF) shall be obtained

that no forest land is involved in mining or as a route for mineral transportation. If

forest land is involved the project proponent shall obtain forest clearance and
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10.

11,

12.

13.

14.

15.

16.

17.

permission of Central and State Government as per the provisions of Van Sanrakshan
evam Samvardhan Adhiniyvam,2023 and submit before the start of work.

During DSR formulation a sub-committee is formed at District level and
representative of Forest Department is a member in this sub-committee; so it is
expected that they examine the issue of distance of forest area from the mining lease
as well as distance of protected area from the mining lease. Hence, a certificate
signed by an officer not below the rank of ACF shall be submitted with-in 15 days that
the project does not lies with-in any Protected area, National park, Sanctuary and ESZ.
The mining lease holders shall ensure to comply with mine reclamation plan as
submitted.

Three tier green shelter belt of 7.5m width should be developed on the periphery of
mine lease area. Local and native species should be planted in consultation with
Forest/Horticulture Department/Agriculture University.

Mine reclamation plan should be prepared for using the mine void for productive use
in cansultation with local administration and gram-panchayat.

If the proposed project Is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, reguirement of
fresh water shall be met from alternate legally valid water sources and permission
from the competent authority shall be obtained to use it.

Project Proponent should submit action plan for carrying out plantation at least
@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly
approved either by Forest Department or district plantation committee, for planting
at least 2,000 plants, either on government land or community land, within a
periphery of 5 km from the boundary of the lease area and will make provision for
maintenance for 5 years.

Also, the coordinates of area earmarked for plantation should be clearly spelt out and
polygon should be attached and submitted within a month. Plantation of saplings
shall be carried out in earmarked area as part of tree plantation campaign “Ek Ped Ma
Ke Naam"” and the details of the same shall be uploaded in the Meri LiFE Portal
(https://merilife.nic.in) as per OM no. F.No.lA3-22/3/2024-1A.1Il (E-241594) dated
24.07.2024.

Survival of plants should not be less than the survival rate notified by Uttar Pradesh
Forest Department atherwise it will be treated as violation of EC condition,

The project proponent shall ensure that water bodies do not get polluted due to
mining activity.

Department of Geology and Mines, Government of Uttar Pradesh and/or concerned
district administration, before releasing the security deposit to Project Proponent will
ensure that Project Proponent has fully complied with the EC conditions. Non-
compliance, if any, should be reported to UPSPCB for appropriate legal action and
recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled
by a competent authority, has to be necessarily accompanied with status of
compliance of EC conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

The project proponent shall install rooftop solar plant in one school in the vicinity of
project area and construct toilets especially in girls’ school as part of CER activity.
Since large number of mining projects are angoing as well as new mining leases are
coming up in the district, CAAQMS shall be installed in consultation with UPPCB.
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18. Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per
MoEF&CC OM F.no- 1AS-22/01/2022-1A-1Il (E-172624) Dated 14-06-2022.

19.1f the air quality deteriorates due to mining, then District Administration &
Directorate of Mining should ensure that mining be stopped immediately. Adequate
measures be taken for restoring air quality and mining should commence only when
air quality attains the prescribed standards,

20. This EC shall be subject to any order from any court/tribunal or any guidelines issued
by MOEFCC

21.In case of violation of any EC conditions, this EC is liable to be cancelled based on
report/recommendation of DM/IRO/UPPCB.

4. Soil Mining Project at Gata No.- 225, 227, Village Kheri Naubaramad, Tehsil - Kalinagar,

District- Pilibhit, U.P. (Area- 2.1290ha)., 9497/SIA/UP/MIN/511638/2024.

SEIAA noted that the above project was taken in its 874™ meeting in which SEIAA
noted the presence of a structure in the KML file of the proposed area, the Project
Proponent is directed to provide clarification regarding the nature of the structure and
how will he ensure that the structure remains unaffected during mining activity. The
project proponent has submitted online reply on 13.03.2025.

SEIAA opined to accept the recommendation of SEAC and grant EC to the said
project along with all the general and specific conditions as suggested by SEAC
taking into consideration discussion held in SEIAA meeting no. 597 dated 05.05.2022
regarding reply of SEAC-1 and SEAC-2 for compliance/action taken on TOR/Public
hearing, adding following specific conditions:-

1. Ifin future during the progressive mining this lease area becomes part of cluster |.e.
area equal to or more than 5 ha,, limited to B-1 category, then additional conditions
based on the EIA conducted by the concerned lease holders shall be imposed and
joint EMP shall be implemented. The lease holder shall mandatorily follow all the
imposed conditions otherwise it will amount to violation of E.C. conditions. If the
certificate related to cluster provided by the competent authority is found false or
incorrect then punitive actions as per the law shall be initiated against the authority
issuing the cluster certificate.

2. Validity period of this EC Is 3 manths as the Lal has been issued for a period of 3
months and co-terminus with the validity of current mine plan or current lease
period whichever is earlier, After this period the EC will become null and void.,

3. A certificate from Forest Department (not below the rank of ACF) shall be obtained,
that no forest land is involved in mining or as a route for mineral transportation, If
forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Van Sanrakshan
evam Samvardhan Adhiniyam,2023 and submit before the start of work.

4. The project proponent shall obtain permission from competent authority for felling
of trees if required,

5. The mining lease holders shall ensure to comply with mine reclamation plan as
submitted.

6. If the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of
fresh water shall be met from altermate legally valid water sources and permission
from the competent authority shall be obtained to use it.

7. Project Proponent should submit action plan for carrying out plantation at least
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@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly
approved either by Forest Department or district plantation committee, for planting
at least 3,000 plants, either on government land or community land, within a
periphery of 5 km from the boundary of the lease area and will make provision for
maintenance for 5 years.

8. Also, the coordinates of area earmarked for plantation should be clearly spelt out
and polygon should be attached and submitted within a month. Plantation of
saplings shall be carried out in earmarked area as part of tree plantation campaign
“Ek Ped Ma Ke Naam” and the details of the same shall be uploaded in the Meri LiFE
Portal (https://merilife.nic.in) as per OM no. F.No.l1A3-22/3/2024-1A.1Il (E-241594)
dated 24.07.2024.

9. Survival of plants should not be less than the survival rate notified by Uttar Pradesh
Forest Department otherwise it will be treated as violation of EC condition.

10. The project proponent shall ensure that water bodies do not get polluted due to
mining activity.

11. Department of Geclogy and Mines, Government of Uttar Pradesh and / or concerned
district administration, before releasing the security deposit to Project Proponent
will ensure that Project Proponent has fully complied with the EC conditions. Non-
compliance, if any, should be reported to UPSPCB for appropriate legal action and
recovery of compensation.

12. Any application for transfer of this EC, during its validity period unless it is cancelled
by a competent authority, has to be necessarily accompanied with status of
compliance of EC conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

13. Project Proponent shall submit the Compliance on the Environment Clearance
condition prescribed in the Prior Environment Clearance letter as per MoEF&CC
OM F.no- IAS-22/01/2022-1A-11I (E-172624) Dated 14-06-2022.

14. This EC shall be subject to any order from any court/tribunal or any guidelines issued
by MOEFCC.

15. In case of violation of any EC canditions, this EC is liable to be cancelled based on
report/recommendation of DM/IRG/UPPCB.

Group Housing-02 at Udyan-2, Sector -IV, Raksha Khand, Sharda MNagar, District-
Lucknow r Pradesh, 9423/S P/INFRAZ 24,

SEIAA noted that the above project was taken in its 879" meeting in which SEIAA
opined that project proponent shall submit revised water requirement in accordance
with the existing standards and guidelines prescribed by the Government of India and
the Government of Uttar Pradesh. The project proponent has submitted online reply on
20.03.2025 and justified the water requirement projected. SEIAA noted that as per para
8(ii) of EIA notification2006 -The regulatory authority shall normally accept the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned. In light of discussion held in SEIAA meeting no. 597 dated
05.05.2022 SEIAA opined to accept the recommendation of SEAC and grant EC to the
said project along with all the general and specific conditions as suggested by SEAC. In
addition to the conditions imposed by SEAC, SEIAA added following additional specific
conditions:-

1- Plantation of saplings shall be carried out in green belt area earmarked as per
relevant building bye-laws and as a part of tree plantation campaign “Ek Ped Ma Ke
Naam® and the detalls of the same shall be uploaded in the Meri LiFE Portal
(https://merilife.nic.in) as per OM no. F.No.1A3-22/3/2024-1A.11 (E-2415%4) dated
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24.07.2024,

2- The project proponent shall submit within the next 3 months the details on
quantification of year wise CER activities along with cost and other details. The CER
activities should be related to mitigation of Environmental Pollution and creating
awareness for the need for same for example creation of water harvesting pits and
carbon sequestration parks etc. At least one school in the vicinity of project area
should be provided with rooftop solar plant, toilets should be constructed in public
place or in school of nearby villages and if there is a girl's school then girls toilet
properly equipped with overhead water tank should be constructed. Name of the
school adopted for installation of roof top solar plant should be displayed on the
website of project proponent and should also be submitted with periodic compliance
report.

3- The project proponent shall ensure that waste water is properly treated in STP and
treated walter should be reused for gardening flushing system, washing etc. For
reuse of water, irrigation sprinkler and drip irrigation system shall be installed and
maintained for proper functioning. Part of the treated sewage, if discharged to
sewer line, shall meet the prescribed standards for the discharge and shall be done
with necessary permissions from concerned authorities.

4- Under any circumstances untreated sewage shall not be discharged to municipal
sewer line or any nearby water body.

5- The project proponent shall submit permission from competent authority to
discharge treated water in municipal sewer.

6- The project proponent shall install organic bio converter.

7- The effluent from STP after tertiary treatment shall be subjected to ozonation to
avoid foul smell,

8- A certificate signed by an officer not below the rank of ACF shall be submitted along
with the EIA that the project does not lie with-in any protected area, National Park,
Wild-Life Sanctuary and/or ESZ so declared as per the provisions of Wild-Life
Protection Act 1972.

9- The project proponent shall submit permission of CGWA for using ground water
and display it on their website or proposal for obtaining water from alternative
legal source of fresh water should be submitted to SEIAA within a month.

10- Provision for charging of electric vehicles as per the guidelines of Gol/GaUP should
be submitted within the next 3 months.

11- The project proponent shall explore the possibility of solar electrification beyond
10% and if it is possible, shall submit the details of solar power plans within the next
3 months.

12- PP should display EC granted to them on their website.

13-EC is granted with the condition that EC Is valid enly for the building plan which has
been submitted by PP for seeking EC. In case approved building plan is different from
the one submitted for seeking EC then this EC will stand null and void.

14- Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per
MoEF&CC OM F.no- IAS-22/01/2022-1A-1Il (E-172624) Dated 14-06-2022.

15-In case of violation of any EC conditions, this EC is liable to be cancelled based on
report/recommendation of DM/IRO/UPPCB.

Page Baf1?

28



Minutes of the 884™ Meeti UP held on 02.04.2025

6. “Ordinary Soil Mining Project” at Gata No.- 336 Mi, Village- Musawali (Mustahkam],
Tehsil- Etawah, District- Etawah, Uttar Pradesh. (Lease Area: 3.2038Ha.},
9562 /SIA/UP/MIN/516507/2024.

SEIAA noted that the above project was taken in its 879" meeting in which SEIAA
observed that the KML uploaded on the Parivesh portal by the project proponent
indicates that the concerned area appears to be already mined out, In light of this, SEIAA
directed the project proponent to submit a clarification from the District Magistrate,
Etawah, confirming whether the area in question has already been mined out or not and
whether soil is available up to a depth of 3 meters. The project proponent has submitted
his reply on 22.03.2025 but without letter no. or date. Hence SEIAA opined that the
project proponent shall submit the required information.

7. Billi Markundi Gitti, / Boulder, Dolo Stone Mining Project at Arazi/Gata No.- 4920mi,
4921mi, 4922mi, 4923, 4934, 4937mi, 4924mi near Village- Billi Markundi, Tehsil- Obra,
District- Sonbhadra, Uttar Pradesh, {Area 1.13 Ha).,

7 SIA/UP/MIN/513938/2024.

SEIAA noted that the above project was taken in its 880" meeting in which SEIAA
observed that the KML indicates the presence of a green area/trees within the lease
area. The Project Proponent (PP) is directed to submit drone videography to verify
whether the identified area indeed consists of trees and if trees are present within the
lease area, the PP must provide an explanation regarding the measures proposed to
carry out mining activities without causing damage to the green area/trees. The project
proponent has submitted online reply on 24.03.2025 and also explained by joining the
meeting on 02.04.2025. He explained that the plantation is outside the mining area and
will not get damaged due to mining. He also showed the video footage of the plantation
area and the mine, SEIAA opined to accept the recommendation of SEAC and grant EC to
the said project along with all the general and specific conditions as suggested by SEAC
taking into consideration discussion held in SEIAA meeting no. 597 dated 05.05.2022
regarding reply of SEAC-1 and SEAC-2 for compliance/action taken on TOR/Public
hearing, adding following specific conditions: -

1. Validity period of this EC is 5 years as the Lol has been issued for a period of 5 years
and co-terminus with the wvalidity of current mine plan or current lease period
whichever is earlier after this period the EC will become null and void.

2, Directions/suggestions given during public hearing and commitment made by the

project proponent on these should be strictly complied with.

3. Approved explosives and proper technique should only be used for blasting, to avoid
loud sound and cracks in nearby buildings.

4, A certificate from Forest Department (not below the rank of ACF) shall be obtained,
no forest land is involved in mining or as a route for mineral transportation. If forest
land is involved the project proponent shall obtain forest clearance and permission of
Central and State Government as per the provisions of Van Sanrakshan evam
Samvardhan Adhiniyam,2023 and submit before the start of work.

5. During DSR formulation a sub-committee is formed at District level and
representative of Forest Department is a member in this sub-committee, so it is
expected that they examine the issue of distance of forest area from the mining lease
as well as distance of protected area from the mining lease. Hence, a certificate
signed by an officer not below the rank of ACF shall be submitted with-in 15 days that
the project does not lies with-in any Protected area, National park, Sanctuary and ESZ

6, The mining lease holders shall ensure to comply with mine reclamation plan as
submitted.
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Three tier green shelter belt of 7.5m width should be developed on the periphery of
mine lease area. Local and native species should be planted in consultation with
Forest/Horticulture Department/Agriculture University.

Mine reclamation plan should be prepared for using the mine void for productive use
in consultation with local administration and gram-panchayat.

if the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of
fresh water shall be met from alternate legally valid water sources and permission
from the competent authority shall be obtained to use it.

Project Proponent should submit action plan for carrying out plantation at least
@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly
approved either by Forest Department or district plantation committee, for planting
at least 2,000 plants, either on government land or community land, within a
periphery of 5 km from the boundary of the lease area and will make provision for
maintenance for 5 years.

Also, the coordinates of area earmarked for plantation should be clearly spelt out and
polygon should be attached and submitted within a month. Plantation of saplings
shall be carried out in earmarked area as part of tree plantation campaign “Ek Ped Ma
Ke Naam" and the details of the same shall be uploaded in the Meri LIFE Portal
(https://merilife.nic.in) as per OM no. F.No.lA3-22/3/2024-1A.11 (E-241594) dated
24.07.2024.

Survival of plants should not be less than the survival rate notified by Uttar Pradesh
Forest Department otherwise it will be treated as violation of EC condition.

The project propanent shall ensure that water bodies do not get polluted due to
mining activity.

Department of Geology and Mines, Government of Uttar Pradesh and/or concerned
district administration, before releasing the security deposit to Project Proponent will
ensure that Project Proponent has fully complied with the EC conditions. Non-
compliance, if any, should be reported to UPSPCB for appropriate legal action and
recovery of compensation,

Any application for transfer of this EC, during its validity period unless it is cancelled
by a competent authority, has to be necessarily accompanied with status of
compliance of EC conditions duly certified by IRO, MeEFCC, Gol, Lucknow.

The project proponent shall install rooftop solar plant in one school in the vicinity of
project area and construct toilets especially in girls’ school as part of CER activity.
Since large number of mining projects are ongoing as well as new mining leases are
coming up in the district, CAAQMS shall be installed in consultation with UPPCE,
Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per
MoEF&CC OM F.no- 1AS-22/01/2022-1A-11| (E-172624) Dated 14-06-2022.

If the air quality deteriorates due to mining, then District Administration &
Directorate of Mining should ensure that mining be stopped immediately. Adequate
measures be taken for restoring air quality and mining should commence only when
air quality attains the prescribed standards.

This EC shall be subject to any order from any court/tribunal or any guidelines lssued
by MOEFCC

In case of violation of any EC conditions, this EC is liable to be cancelled based on
report/recommendation of DM/IRO/UPECE.
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Expansi rehouse Project 25, Kanpur- Lucknow Expresswa Il Rasulpur
Tehsil Hasanganj, District- Unnao, U.P,, M/S KMRA Associates LLP.
9291/SIA/UP/I 4 5/2024.

SEIAA noted that the above project was taken in its 871" meeting in which SEIAA
opined that project proponent shall submit complete and satisfactory reply to the issues
raised by SEIAA i.e, as per Ground Water NoC maximum allowable rate of withdrawal is
5 m3/hr, maximum allowable running hours per day is 8 and maximum allowable annual
extraction of ground water is 14600 m3 but one-time freshwater demand for the project
Is stated as 242 KLD. The project proponent has submitted his reply vide letter dated
24.03.2025 stating that one time fresh water requirement for the existing project is 78
KLD & total water requirement (existing + expansion) for the project is 242 KLD for
which necessary permission for groundwater extraction has been obtained. The
permission has been obtained in four parts, namely 40 KLD, 55 KLD, 45 KLD, and 102 KLD
respectively. The Groundwater NOC for 40 KLD of water vide certificate no. NOC040268
valid till 03.03.2029 (with maximum allowable rate of withdrawal = 5m3/hr and
maximum allowable running hours per day = 8 hr) is attached as. The Groundwater NOC
for 55 KLD of water vide certificate no. NOC029706 valid till 14.04.2029 (with maximum
allowable rate of withdrawal = 5m3/hr and maximum allowable running hours per day =
11 hr). The reply is satisfactory and SEIAA opined to grant EC to the said project SEIAA
noted that as per para B(il) of EIA notification2006 -The regulatory authority shall
normally accept the recommendations of the Expert Appraisal Committee or State Level
Expert Appraisal Committee concerned. In light of discussion held in SEIAA meeting no.
557 dated 05.05.2022 SEIAA opined to accept the recommendation of SEAC and grant EC
to the said project along with all the general and specific conditions as suggested by
SEAC. In addition to the conditions imposed by SEAC, SEIAA added following additional
specific conditions:-

1- Plantation of saplings shall be carried out in green belt area earmarked as per
relevant building bye-laws and as a part of tree plantation campaign “Ek Ped Ma Ke
Naam” and the detzils of the same shall be uploaded in the Meri LIFE Portal
(https://merilife.nic.in) as per OM no. F.No.lA3-22/3/2024-1A.1Il (E-241594) dated
24.07.2024,

2- The project proponent shall submit within the next 3 months the detalls on
quantification of year wise CER activities along with cost and other details. The CER
activities should be related to mitigation of Environmental Pollution and creating
awareness for the need for same for example creation of water harvesting pits and
carbon sequestration parks etc. At least one school in the vicinity of project area
should be provided with rooftop solar plant, toilets should be constructed in public
place or in school of nearby villages and if there is a girl’s school then girls toilet
properly equipped with overhead water tank should be constructed. Name of the
school adopted for installation of roof top solar plant should be displayed on the
website of project proponent and should also be submitted with periodic compliance
report.

3- The project proponent shall ensure that waste water is properly treated in STP and
treated water should be reused for gardening flushing system, washing etc. For
reuse of water, irrigation sprinkler and drip irrigation system shall be installed and
maintained for proper functioning. Part of the treated sewage, if discharged to
sewer line, shall meet the prescribed standards for the discharge and shall be done
with necessary permissions from concerned authorities.

4- Under any circumstances untreated sewage shall not be discharged to municipal
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sewer line or any nearby water body.

5- The project propenent shall install organic bio converter.

6- The effluent from STP after tertiary treatment shall be subjected to ozonation to
avoid foul smell.

7- A certificate signed by an officer not below the rank of ACF shall be submitted along
with the EIA that the project does not lie with-in any protected area, National Park,
Wild-Life Sanctuary and/or ESZ so declared as per the provisions of Wild-Life
Protection Act 1972.

8- The project proponent shall submit permission of CGWA for using ground water
and display it on their website or proposal for obtaining water from alternative
legal source of fresh water should be submitted to SEIAA within a month.

S- Provision for charging of electric vehicles as per the guidelines of Gol/GoUP should
be submitted within the next 3 months.

10-The project proponent shall explore the possibility of solar electrification beyond
10% and if It is possible, shall submit the details of solar power plans within the next
3 months.

11- PP should display EC granted to them on their website.

12-EC is granted with the condition that EC is valid only for the building plan which has
been submitted by PP for seeking EC. In case approved building plan is different from
the one submitted for seeking EC then this EC will stand null and void.

13- Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per
MoEF&CC OM F.no- 1AS-22/01/2022-1A-111 (E-172624) Dated 14-06-2022.

14- In case of violation of any EC conditions, this EC is liable to be cancelled based on
report/recommendation of DM/IRO/UPPCB.

“Ordinary Earth Mini

District- Unnao, Uttar Pradesh, Area 2.428 Ha., 95?&,{5IA£UP{MIB_E_{§_!§4MIZUE
SEIAA noted that the above project was taken in its 879" meeting in which SEIAA

observed that the land agreement between the project proponent and the landowner
includes two Gatas, i.e., 727 and 736. However, the mine plan approval order and the EC
application pertain only to Gata 736. The project proponent has submitted online reply
on 25.03.2025 along with Mining Plan approval letter no. 2091 /khanij vibhag/2024-25
dated 11.12.2024 in which only one gata no.736 is mentioned.

SEIAA opined to accept the recommendation of SEAC and grant EC to the said
project along with all the general and specific conditions as suggested by SEAC
taking into consideration discussion held in SEIAA meeting no. 597 dated 05.05.2022
regarding reply of SEAC-1 and SEAC-2 for compliance/action taken on TOR/Public
hearing, adding following specific conditions:-

1. Ifin future during the progressive mining this lease area becomes part of cluster |.e.
area equal to or more than 5 ha,, limited to B-1 category, then additional conditions
based on the EIA conducted by the concerned lease holders shall be imposed and
joint EMP shall be implemented. The lease holder shall mandatorily follow all the
imposed conditions otherwise it will amount to vielation of E.C. conditions. If the
certificate related to cluster provided by the competent authority is found false or
incorrect then punitive actions as per the law shall be initiated against the authority
issuing the cluster certificate.
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Validity period of this EC is 3 months as the Lol has been issued for a period of 3
months or co-terminus with the validity of current mine plan or current lease period
whichever is earlier. After this period the EC will become null and void.

A certificate from Forest Department (not below the rank of ACF) shall be obtained,
that no forest land is involved In mining or as a route for mineral transportation. If
forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Van Sanrakshan
evam Samvardhan Adhiniyam, 2023 and submit before the start of work.

The project proponent shall obtain permission from competent authority for felling
of trees if required.

The mining lease holders shall ensure to comply with mine reclamation plan as
submitted.

if the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of
fresh water shall be met from alternate legally valid water sources and permission
from the competent authority shall be obtained to use it.

Project Proponent should submit action plan for carrying out plantation at least
@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly
approved either by Forest Department or district plantation committee, for planting
at least 3,000 plants, either on government land or community land, within a
periphery of 5 km from the boundary of the lease area and will make provision for
maintenance for 5 years.

Also, the coordinates of area earmarked for plantation should be clearly spelt out
and polygon should be attached and submitted within a month. Plantation of
saplings shall be carried out in earmarked area as part of tree plantation campalgn
“Ek Ped Ma Ke Naam” and the details of the same shall be uploaded in the Meri LIFE
Portal (https://merilife.nic.in) as per OM no. F.No.IA3-22/3/2024-1A.I1I1 (E-241594)
dated 24.07.2024,

Survival of plants should not be less than the survival rate notified by Uttar Pradesh
Forest Department otherwise it will be treated as violation af EC condition.

The project proponent shall ensure that water bodies do not get polluted due to
mining activity.

Department of Geology and Mines, Government of Uttar Pradesh and / or concerned
district administration, before releasing the security deposit to Project Proponent
will ensure that Project Proponent has fully complied with the EC conditions. Non-
compliance, if any, should be reported to UPSPCB for appropriate legal action and
recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled
by a competent authority, has to be necessarily accompanied with status of
compliance of EC conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

Project Proponent shall submit the Compliance on the Environment Clearance
condition prescribed in the Prior Environment Clearance letter as per MoEF&CC
OM F.no- I1AS-22/01/2022-1A-11l (E-172624) Dated 14-06-2022.

14. This EC shall be subject to any order from any court/tribunal or any guidelines issued

15.

by MOEFCC.

in case of violation of any EC conditions, this EC is liable to be cancelled based on
report/recommendation of DM/IRO/UPPCB.
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o tegrated Court Complex at District- S i, Uttar Pradesh by District
ion Judge, Shamli w D ment, Government of Uttar Pradesh.
9544/SIA/UP/INFRA2/515293/2024.

SEIAA noted that the above project was taken In its 877" meeting in which SElAA
opined that project proponent shall submit clarification regarding the specific
mechanism for utilizing the treated water in firefighting, including details on its storage
and availability for such use, The project proponent has submitted his reply vide letter
dated 12.03.2025 but the reply is ambiguous hence SEIAA opined that the project
proponent shall present the case virtually in the next SEIAA meeting.

Expansion of Data Centre at Plot No. 07, Knowledge Park-V, Greater Noida, Uttar
Pradesh, District-Gautam Buddha Nagar, U.P., M/s NIDP Developers Private Limited,

9451/9267/SIA/UP/INFRA2/504814/2024
SEIAA noted that the above project was taken In its 879" meeting in which SEIAA

reviewed the Certified Compliance Report (CCR) dated 13-12-2024 and observed that

point 12 of the additional condition’s states: “PP should display EC granted to them on
their website. 6-monthly compliance report should be displayed on their website and to
be given every six months to residents / occupants of the building.” The report indicates
that this condition "is not complied

Additionally, point 15 of the additional conditions, states: "DG sets shall be gas
based and Guidelines issued by CAAQMS for NCR region regarding the use of DG sets
during construction and operational phase should be followed.” The report mentions
that this condition is "partially complied" as mentloned: “As per the submitted

infarmation, 27 nos of DG sets of 2250 KVA capacity each and 01 no. of DG sets of 750

KVA have been instolled based on HSD within the project premises. It is required te install

the gos-based DG sets at the earliest as per the court direction for the NCR region.”

SEIAA noted that as per the Guidelines issued by CAAQMS for NCR region, gas-based

generators should be used in NCR regions.,

Additionally, SEIAA directs that a letter be sent to the Member Secretary, UPPCB,
along with a copy of the Certified Compliance Report, for the examination of the CCR
and seek an explanation for the lack of action by the concerned Regional Office of
UPPCB. The project proponent has submitted online reply on 21.03.2025 and explained
the situation stating that they have installed RECD in 750 KVA DG sets as per CAOM
guidelines and are complying with CAQM direction no. 76 dated 29.09.2023 regarding
DG sets having capacity more than 800 KW, But letter from UPPCB is awaited. Hence
SEIAA opined that a reminder shall be sent to UPPCB. SEIAA also opined that EC be
granted for expansion SEIAA noted that as per para 8{ii) of EIA notification2006 -The
regulatory authority shall normally accept the recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned. In light of discussion
held in SEIAA meeting no. 597 dated 05.05.2022 SEIAA opined to accept the
recommendation of SEAC and grant EC to the said project along with all the general and
specific conditions as suggested by SEAC. In addition to the conditions imposed by SEAC,
SEIAA added following additional specific conditions:-

1- EC s subject to report of UPPCB If any non-compliance/suggestion Is received project
proponent shall comply.

2- Plantation of saplings shall be carried out in green belt area earmarked as per
relevant building bye-laws and as a part of tree plantation campaign “Ek Ped Ma Ke
Naam” and the details of the same shall be uploaded in the Meri LIFE Portal
(https://merilife.nic.in) as per OM no. F.No.l1A3-22/3/2024-1A.111 (E-241594) dated
24.07.2024.

Page 14 of 17

34



Minutes of the " Mot P held on 02.04.2025

3- The project proponent shall submit within the next 3 months the details &n
quantification of year wise CER activities along with cost and other details. The CER
activities should be related to mitigation of Environmental Pollution and creating
awareness for the need for same for example creation of water harvesting pits and
carbon sequestration parks etc. At least one school in the vicinity of project area
should be provided with rooftop solar plant, toilets should be constructed in public
place or in school of nearby villages and if there is a girl’s school then girls toilet
properly equipped with overhead water tank should be constructed, Name of the
school adopted for installation of roof top solar plant should be displayed on the
website of project proponent and should also be submitted with periodic compliance
report.

4- The project proponent shall ensure that waste water is properly treated in STP and
treated water should be reused for gardening flushing system, washing etc. For
reuse of water, irrigation sprinkler and drip irrigation system shall be installed and
maintained for proper functioning. Part of the treated sewage, if discharged to
sewer line, shall meet the prescribed standards for the discharge and shall be done
with necessary permissions from concerned authorities.

5- Under any circumstances untreated sewage shall not be discharged to municipal
sewer line or any nearby water body.

6- The project proponent shall install organic bio converter.

7- The effluent from STP after tertiary treatment shall be subjected to ozonation to
avoid foul smell.

8- A certificate signed by an officer not below the rank of ACF shall be submitted along
with the EIA that the project does not lie with-in any protected area, National Park,
Wild-Life Sanctuary and/or ESZ so declared as per the provisions of Wild-Life
Protection Act 1972.

9- The project proponent shall submit permission of CGWA for using ground water
and display it on their website or proposal for obtaining water from alternative
legal source of fresh water should be submitted to SEIAA within a month.

10- Provision for charging of electric vehicles as per the guidelines of Gol/GoUP should
be submitted within the next 3 months.

11-The project proponent shall explore the possibility of solar electrification beyond
10% and if it is possible, shall submit the details of solar power plans within the next
3 months.

12- PP should display EC granted to them on their website.

13- EC is granted with the condition that EC is valid only for the building plan which has
been submitted by PP for seeking EC. In case approved building plan is different from
the one submitted for seeking EC then this EC will stand null and void.

14-In compliance to Hon'ble Supreme Court order dated 13/01/2020 in IA no.
158128/2019 and 158129/2019 in Writ petition no. 13029/1985 {(MC Mehta Vs GOI
and others) anti-smog guns shall be installed to reduce dust during excavation.

15-DG sets shall be gas based and Guidelines issued by CAAQMS for NCR region
regarding the use of DG sets during construction and operational phase should be
followed.

16- Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per
MoEF&CC OM F.no- IAS-22/01/2022-1A-11l (E-172624) Dated 14-06-2022,

17-In case of violation of any EC conditions, this EC is liable to be cancelled based on
report/recommendation of DM/IRO/UPPCB.
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Agenda-B

1. “Morrum Mining” on the riverbed of Sone River at Arazi No.- 15 9 , Khand No. 02,
Villape- Bhagwa, Tehsil- Obra, District- Sonbhadra, Uttar Pradesh, Area 12.146 ha,,
8280/7891/SIA/UP/MIN/445239/2023.

SEIAA noted that during appraisal of DSR of Sonebhadra SEAC 1 & 2 in its joint
meeting dated 03.12.2024 examined the Joint Committee reports submitted in Original
Application No. 109 of 2024. The Joint Committee report dated 05/03/2024, which
included representative from SEIAA (Prof. Jaswant Singh Member, SEAC) and Regional
Officer, Sonebhadra, Uttar Pradesh. SEAC-1 & 2 observed that the Joint Committee
report dated 05/03/2024 explicitly states that there are no mineral deposits in Arazi No.
15, Cha, Khand Nao. 02 located in Village Bhagwa, Tehsil- Obra, District Sonbhadra, Uttar
Pradesh, The area consists of soil and plain land situated at the outer reach of the rear
end of the riverbank, with a low likelihoed of mineral occurrences. Similarly, the other
Joint Committee report dated 05/07/2024 has also not provided the exact amount of
Mineable Mineral at Arazi No, 15, Cha, Khand No. 02, located in Village Bhagwa, Tehsil-
Obra, District Sonbhadra, Uttar Pradesh.

Observing the above reports as well as the Sand Management Guidelines — 2016 &
Enforcement and Management Guidelines for Sand Mining — 2020 which provide a
framework for sustainable sand and gravel mining, the committee recommended to
approve rest 26 leases mentioned in the proposed DSR except the lease mentioned in
Serial No. 20 (Gata No. 15 Cha, Khand No. 02, Village Bhagwa, Tehsil- Obra, District-
Sonebhadra) of the District Survey Report (DSR) of District-Sonebhadra,

The above case was taken in its 864" SEIAA meeting dated 17.12.2024 and 872™
meeating dated 28.02.2025 in which:

SEIAA reviewed the letter from the District Magistrate, Sonbhadra (Letter No.
2508/Khanij/DSR-Morum/2024-25) dated 15-02-2025 regarding Gata No. 15 Cha, Khand
No. 02, Village Bhagwa, Tehsil- Qbra, District- Sonbhadra.

SEIAA also referred to the deliberations of its 864th meeting held on 17-12-2024,
wherein it was observed:

"... SEIAA noticed that the reports dated 15.03.2024, 05.07.2024 and 27.09.2024 do
not address the question of mineral availability at the site. Hence SEIAA agreed to refer
the matter to DM, Sonebhadra to get it examined by a committee of- Mining Officer
Sonebhadra, a representative of DM, Sonebhadra, not below the rank of ADM, and a soil
scientist belonging to a reputed agriculture university of State or the Center. The
Committee was tasked with examining the area based on ocular as well as soll profile
examination and photographs and videos were to be attached with the report. The
report was to be submitted within three weeks.

SEIAA noted that, in response to this directive, the District Magistrate, Sonbhadra,
via Letter No. 2301/Khanij/2025 dated 13-01-2025, constituted a committee comprising:
1. A nominated Soll Scientist from the Registrar, BHU Varanas,

2. ADM (F/R), Sonbhadra, and
3. Senior Mining Officers, Sonbhadra.

SEIAA has reviewed the report of the committee and observed that the geo-
coordinates of the lease area inspected have not been mentioned in the report. In light
of the above, SEIAA opined that a letter should be sent to the District Magistrate,
Sonebhadra, directing to ensure that the geo-coordinates of the lease area are clearly
mentioned in the report of the committee constituted vide its order dated 13.01,2025.
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DM Sonebhadra vide letter no. 2818/khanij/2025 dated 26.03.2025 has submitted
the report of joint committee. Hence SEIAA opined that to refer the report to SEAC for
examination and recommendation.

DA no. 742 of 2024 Madan Sen S/o Late Jagdish Prasad Vs State of UP & Ors. order
dated 23.09.2024
SEIAA gone through the order dated 23.09.2024 passed in OA no. 742 of 2024

Madan Sen 5/o Late Jagdish Prasad Vs State of UP & Ors. Operative part of which is as
follows:

. 8. The aforesaid chart indicates that Respondent No. 5 had carried out instream
mining and had also committed illegality in respect of 336 cubic meters of sand.
Respondent No. 5 had foiled to supply the proper video recording of the concerned
period, therefore, the District Magistrate, thansi vide order dated 12.08.2024 hos
cancelled the lease deed of the mining area. The reply further reflects that Respondent
Ne. 5 has also been blacklisted for two years and the penalty has been imposed vide
orders dated 10.01.2024, 25.04.2024 and 04.05.2024. In view of this, UPPCB has kept in
abeyance the CTO issued to the project proponent till the further orders.

13. It is olso noticed that SEIAA, UP has not initiated any action ogainst Respondent
No. 5 for violation of the EC conditions, Hence, the SEIAA, UP will also examine the issue
of violation of EC conditions by Respondent No. 5 and take oppropriate expeditious
action in cccordance with the law.”...

Since District Magistrate, Jhansi has cancelled the lease deed of the mine vide order
no. 512/30MMC/2024-25 dated 12.08.2024. Hence EC is also null and void in view of
cancelled lease deed and is cancelled effective 12/08/2024.

A

Nodal Officer
SElaA, UP

Mobd pressared by Secrrtarat in comuitation with
Chasiman & Membars em the hasls of decslons
taken by ST1AA during the mesting

(Smt. Mamta Sanjeev Dubey)  (Ajay Kumar Sharma) (Paras Nath)
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